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CONThMPT PETITION NO. 80/96 	 1 

INL 24 * 

sti?rvijay padmakar $ingatcar 
V/s 

Unionof India & Ors. 

From The Deputy Registtar 
Central Administrative Tribunal 
Gu,lestan Bldg, rd & 4th Floor, 
Prescot Road, Bombay - 1. 

To 

Shr4A.K.?allaITl, 
the Ueneral Manager, 
Central Railway, C.S.T., 
MUNBAI400 001 

Applicint 

Re sponde nts 

Take notice that a Contempt .Pëtiti.on has been filed by •the 

applicant in the above mentioned case complaining' of non-compliance 

by the Rapondents of the Orc 	sd by this Hon'ble Tribunal on 

171095 	, and the same has been registered for action being 

taken uçidr the Contempt of Coürtct, 1971. 

When the said petition was placed before the Tribunal, the 

Tribunal has passed an Oder that before taking Contempt Proceeding 

notice be issued to yo34 to show cause as to why such contempt 

Proceddin should not be taken for not complying with. the order of 

the Tribunal. 

pespa- 




